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Sr. No. | Date Order with Sigmature
05.04b REGISTER &/
o Rc/gistrar | "
1 [26.6.96 Heard Shri J.Sengupta, learned

counsel for the applicant and Shri Ashok f
Mohanty, learned Senior Standing Counse ﬂ‘

for the Central Government. The applicar
in this Qriginal Application chedllenges
the order passed by Respondent No.3, vij

Superintendent of Post Offices, Dhenkandl

Division, who by virtue of Annexure-3
which is impugned/.invited applicaticns
from the officials drawing a scale of
below Rs+950/- as on 14.6.1996 for
a@llotrent of quarters at Bikkampur,
Dhenkanal. This is assailed in this
Original Application on the ground that
officials drawing a salary below fs.950/-
are not entitled to said quarters as
per rules. In this behalf, the applicant
had submitted & representation dated
5¢6.1996 vide Annéxure-2 to the SupErin7
tendent of Post Offices, Dhenkénal
Division Res.3). Finding no response
and waiting for two weeks time, he filed
another representation dated 21.6.1996
tO the Chief Post-midster General,
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«e.l [26.6.96  Orissa Circle. He could not wait for 63% *«\\e \6

‘ more time till the representation is o5 O v, AN 6%
disposed of by the C.P.M.G., because N &e G*”“
the last date of the receipt of & L\& cdi—‘*T\

 applications is 30.6.1996 and if he asaane

e ’ oo~ .dos.-not approdach this Tribunal for a . Mg &N ‘P{\\v

direction before this date there is Mo hesy S

every likelihood of his representation IS-~C. - 0\3\”?@\

| not being disposed of and as such o (v el

his interest shall be adversely affected.
In view of the facts mentioned M M
2l
above and as representétions are pending S8 &

.
before the authorities concerned, we ;{.Oéﬂé
consider it just and proper to give a -
suitable direction to the Chief Post
Master General, Orissa Circle Res.2) (k6.0 96 elenys
to dispose .of the representation dated ~) <l Bh "‘:’“

d\f /ov )
21.6.,1996 within a tinme frame .The first ’M 4 7

Q@LV\ v (/“fj7 0}: foR SR

representation addressed to the Superin- V:——n me

, tendent of Post Offices, Dhenkanal, hids “27/¢s 5
not been answered for about two weekse.
' Therefore, we direct the C.P.M.G., Prcodine £+ Cop
; ! Orissa Circle,Bhubaneswar to dispose of 9{ §7 Jq‘ 26](4%
| | the representation dated 21.6,1996 within T Lo T
| . a period of four weeks from the date of Jdee
| . receipt of a copy of this order. He shall 2 £

pass & reasoned and spedking order while
_ disposing of the said representation.
, Till the representation is disposed
| of no action shall be taken -under Annexure=3
which is impugned in this case.
With these directions the Q:igin/al
Application is disposed of. :
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